
 am  which  he  was  asking  for  specific

 is  with  this  object  that  we  shall  do
 our  best  to  find  other  jobs  for  them;
 they  will  be  given  a  certain  higher
 priority  in  the  employment  exchanges;
 wf  there  are  any  vacancies  anywhere,
 we  shall  try  to  fit  them  in  those  vacan-
 cies.  We  have  already  done  something
 and  this  effort  will  continue.

 2256  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NomiricaTions  UNDER  Customs  Act  etc.
 The  Minister  of  Siate  in  the  Minis-

 try  of  Finance  (Shri  K.C.  Fant):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  section  59  of  the

 Customs  Act,  962:—

 (i)  G.  &  R.  728  published  in  Gaz-
 ette  of  India  dated  the  20th
 May,  1967.

 tii)  G.  s.  RB.  729  published  in
 Gazette  of  India  dated  =  the
 20th  May,  1967,

 iii)  GSR.  754  published  §  in
 Gazette  of  India  dated  the
 20th  May,  ‘1967.

 (iv)  G.S.R.  778  published  in  Garet-
 te  of  India  dated  the  25th
 May,  1967.

 {Placed  in  Library.  see  No.  LT-485  fe7]
 (3)  A  copy  each  of  the  following

 “Notifications  under  section  359  ofthe
 ai  (An  LS,  aan  told
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 not  catch  any  particular  point  Customs  Act,  962  and  section  38  of
 the  Central  Excises  and  Salt  Act,
 o4:—

 (i)  The  Customs  and  Central  Ex-
 eise  Duties  Export  Drawback
 (General)  Twenty-ninth
 Amendment  Rules,  ‘1967,  pub-
 lished  in  Notification  No.
 GS.R.  730  in  Gazette  of  India
 dated  the  20th  May,  1967,

 (ii)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Thirtieth  Amend-
 ment  Rules,  1967,  published  in
 Notification  No.  G.  8.  R.  73i
 in  Gazette  of  India  dateg  the
 30th  May,  ‘1967.

 (iit)  GS.R.  732  published  =  in
 Gazette  of  India  dated  the
 20th  May,  1967,  containing
 corrigendum  to  G.  SR.  i557
 dated  the  8th  October,  1966,

 [Placed  in  Library.  See  No.  LT-486  al

 (3)  A  copy  of  the  Central  Excise
 (Eighth  Amendment)  Rules,  ‘1967,
 published  in  Notification  No.  G.5.R.
 747  in  Gazette  of  India  dated  the

 and  Salt  Act,  1944,  [Placed  in  Library.
 See  No.  LT-486/67}.

 Advisory  Committee  presented  to

 Mr.  Speaker:  Motion  moved:

 ‘the  House  on  the  Sist  May,  1967", ,


